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IN THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, KALAS MAHAL, CHENNAI

OA 31/2024 (SZ)

IN THE MATTER OF:

Maani Ranjan & Ors ... APPLICANTS

VERSUS

State of Karnataka and Ors ...RESPONDENTS

AFFIDAVIT ON FILING AN INDEPENDENT
REPORT ON BEHALF OF THE RESPONDENT
NO. 4 KSPCB

I, D. P. Mahendra, son of Putte Gowda, aged about 54 years, currently
working as  Regional Officer, Anekal Region, Karnataka State
Pollution Control Board (KSPCB), "Nisarga Bhavan", Shivanahalli,

Bangalore, do hereby solemnly affirm and declare as under:-

1. That the deponent is working with Respondent no. 4 KSPCB,

and as such, I am well conversant with the facts and

circumstances of the present case based on the information

derived from the official records, and hence, | am competent and
authorized to verify, sign and swear this affidavit on behalf of the

Respondent no. 4 KSPCB.

That on directions of this Hon’ble Green Tribunal vide Order
dated 11.12.2025, the deponent is filing its Independent Report

dated 03.02.2026 on behalf of the answering respondent no. 4

s
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KSPCB, which is in continuation to its previous report filed on

05.08.2025.

3. That it is respectfully submitted that the answering Respondent
No. 4 KSPCB will be obliged to provide any additional
information or further report if so directed by this Hon’ble

Tribunal, and hereby submit this affidavit for kind consideration.

4. That T have read and understood the contents of the
accompanying report. The same has been drafted by the officials
of the answering Respondent No. 4 KSPCB,and the contents
therein are true and correct as per the official records made

available to me,and the same has been understood by me.

5.  That the contents of the accompanying Report are a true
copy of its original, along with the English translation of

the Kannada pages therein and the Annexures: I to XII

therein, may be read as part and parcel of this affidavit and the

contents thereof are not repeated herein for the sake of brevity.

DEP%’F

“==""" Verified at Bengaluru on this 17" day, March’ 2026 that the contents

of the above Affidavit are true and correct on the basis of my
knowledge and official documents. No part of it is false, and nothing
material has been concealed therefrom., ME

BETEORE

h/ | N R L\/
- \AP?Q fUBLC DEPONENT
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Independent Report of Karnataka State Pollution Control Board regarding action taken by

the Board w.r.t prevention and control of Water Contamination in Shikaripalya Lake and
w.r.t Hon’ble NGT O.A No.31/2024 (SZ) (Old O.A. No. 155/2022 (PB)) in respect of
Shikaripalya Lake located at Maragondanahalli village of Hulimangala Gram Panchayath,
Jigani Hobli, Anekal Taluk, Bengaluru Urban District

Preamble:

Shikaripalya Lake is located at Sy.no.110 of Maragondanahalli village of Hulimangala Gram
Panchayath, Jigani Hobli, Anekal Taluk, Bengaluru Urban District. As per records, the total area of
said lake is around 18 acres 39 guntas. The responsibility & maintenance of said lake is presently

with the Hulimangala Grama Panchayath.

The case has been Suo Motu registered by the Principal Bench of the Hon’ble National Green
Tribunal, New Delhi, as Original Application No.155 of 2022 (PB) based on the complaint
received from one Mr Maani Ranjan and Others (residents of Hulimangala and Shikaripalaya

Villages) regarding encroachment & contamination of Shikaripalaya lake.

The Hon’ble NGT vide its order dated 08.03.2022 had constituted a three-member committee, and
the said Joint committee members had inspected Shikaripalya lake on 07.07.2022 and submitted the
Joint committee report to Hon’ble NGT with certain recommendations. Later, the said case was

transferred to the Southern Bench and renumbered as Original Application No.31 of 2024 (S2).

Further, with respect to Hon’ble NGT O.A. No. 31/2024 (SZ) (old O.A. No. 155/2022 (PB)), a
latest joint inspection of Shikaripalya Lake was conducted by Deputy Environmental Officer of
Regional Office-Anekal along with Secretary of Hulimangala Grama Panchayath & AEE of
Panchayath Raj Engineering Sub Division on 15.02.2025, and a detailed report was submitted to
Hon’ble NGT. The same has been taken on record vide Hon’ble NGT order dated 04.09.2025.

Now, in the order dated 11.12.2025, Hon’ble NGT has directed KSPCB to file an independent
report, as directions were issued to KSPCB not to accord permission to apartments or commercial
complexes without the provision of Sewage Treatment Plants (STPs) and to conduct environmental

audits of all buildings in the catchment area to verify the installation of STPs and the utilization of



treated sewage for in-house purposes. Hence, the KSPCB is submitting the independent report as

follows:

The paramount reason for pollution of Shikaripalya Lake is sewage/sullage flowing in the storm
water drains entering the said lake, rapid and large-scale urbanisation, change in land use pattern,
absence of Underground Drainage (UGD) system and direct discharges from Gram Panchayath

limits leading to a substantial quantity of sewage flowing in the storm water drains.

Further, it is important to note that, keeping in view of pollution of lakes in Bengaluru & of the
opinion that, establishment of STPs in Group housing projects, commercial establishments and
such other institutions help in prevention of pollution of water bodies apart from reducing fresh
water demand in such establishments as Bangalore is facing shortage of fresh water supply by
BWSSB, the Government of Karnataka has issued order on 19-01-2016, vide FEE 316 EPC 2015,
to ensure in-house treatment of sewage generated in group housing projects, commercial
establishments and such other institutions and to ensure reuse of treated water for non potable uses
apart from prevention of pollution of lakes and other water bodies. As per the said notification,
consent from KSPCB is required for the following projects, and these activities need to install STP
compulsorily:

(1) All residential group housing projects/apartments with 20 units and above or having a total BUA
of 2,000 sq.mts, including basement.

(i) Commercial construction projects (commercial complexes, office, IT-related activities, etc.)
with a total built-up area of 2,000 sq.mts and above.

(iif) Educational institutions with or without hostel facility having a total built-up area of 5,000
sq.m and above.

(iv) Townships and area development projects with an area of 10 acres and above.

KSPCB has insisted on the provision of Sewage Treatment Plants (STPs) for all
units/organisations/construction projects covered under the consent mechanism throughout
Karnataka State. Through this process, KSPCB has ensured that all projects have provided in-house
STPs for the treatment of sewage and also provided a dual plumbing system to reuse the treated
sewage. Action is also being initiated against the defaulters identified by the Officers during their

inspections. Additionally, earlier, based on complaints received at KSPCB, the Board had issued



notices to the concerned departments regarding the control of sewage entry into the lake and also

lake rejuvenation. The details are as follows:

a. Issued notice to Hulimangala Gram Panchayath vide n0.266 dated 19.06.2023, n0.973 dated
28.08.2023, n0.1556 dated 25.01.2024 and are herewith Annexed as Annexure — L.

b. Reply submitted by Hulimangala Gram Panchayath dated 25.01.2024 is herewith annexed
as Annexure — II.

c. Issued notice to Bangalore Zilla Panchayath vide no.561 dated 18.07.2023 is herewith
Annexed as Annexure — III.

d. Issued notice to Regional Office-Bommanahalli, KSPCB vide no.1573 dated 29.01.2024 is
herewith Annexed as Annexure — IV.

e. Issued notice to Hulimangala Gram Panchayath & Panchayath Raj (Engineering Sub-

 division) vide no.1330 dated 20.02.2025 is herewith Annexed as Annexure — V.

f. Reply submitted by Hulimangala Gram Panchayath & Panchayath Raj (Engineering Sub-
division) dated 24.03.2025 & 14.03.2023 respectively was already submitted to Hon’ble
NGT and is once again herewith Annexed as Annexure — VI.

g. Issued notice to Chief Executive Officer and Executive Officer, Bengaluru Zilla Panchayath
vide 1n0.87 dated 13.05.2025, no.258 dated 11.07.2025 & no.731 dated 31.01.2026 is
herewith Annexed as Annexure — VII.

h. Issued follow-up notice to Hulimangala Gram Panchayath & Panchayath Raj (Engineering
Sub-division) vide no.188 dated 10.06.2025 is herewith Annexed as Annexure — VIII.

i. Reply submitted by Hulimangala Gram Panchayath & Panchayath Raj (Engineering Sub-
division) dated 23.06.2025 & 12.06.2025 respectively was already submitted to Hon’ble
NGT and is once again herewith Annexed as Annexure — IX.

J- Issued follow-up notice to Regional Office-Bommanahalli, KSPCB vide 1n0.730 dated
29.01.2026 is herewith Annexed as Annexure — X.

k. Issued notices to seven apartments/commercial buildings that have not provided in-house
STP and not obtained consent from KSPCB. Copy of notices is herewith annexed as

Annexure — XI.

Gram Panchayath is the authority to take up the Underground Drainage (UGD) works in its Gram

Panchayath Limits and connect all the links to a terminal STP to control the sewage flow in storm

water drains.



Subsequently, the lake was inspected on 22.01.2026 to verify the present status and noted that the
work of laying concrete storm water drains was in progress. Sewage is flowing in the diversion
channel and not entering the lake. Geo-tagged Photographs are herewith annexed as Annexure —

XII.

Given this factual background, it is respectfully submitted that the Karnataka State Pollution
Control Board has taken all necessary steps at regular intervals towards the protection of the lake
and water environment at the Shikaripalya Lake. Also, KSPCB is following up with the defaulters
for the notices issued earlier and will ensure either they install in-house STP or connect to the UGD

network which has a terminal STP or dispose to Common Sewage Treatment Plants.

It is respectfully submitted that KSPCB will be obliged to provide any additional information if

required by this Hon’ble Tribunal, and hereby submits this report for kind consideration.

Sri. D.P.%dra

Environmental Officer,
Regional Office-Anekal,
KSPCB, Bengaluru
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Karnataka State Pollution Control Board,
Regional Office: Bangalore-Anekal

2nd Floor, “NISARGA BHAVAN”

7th ‘C’ Cross, Thimmaiah Road,
Saneguruvanahalli, Shivanagar,
Bengaluru-560010.

Tel/Fax: 080-23229538

No. KSPCB/RO-Anekal/2023-24/266

To,

Panchayat Development Officer,
Hulimangala Village Panchayat Office,
Jigani Hobli, Anekal Taluk,

Bangalore Urban District-562106

Sir,

Translated copy of Annexure-

19 JUNE 2023

DESPATCHED

Sub: Expeditious establishment of sewage
system and waste water treatment plant at
the limits of Hulimangala Village

Panchayath

Ref: 1) Analysis report on sample of borewell
water collected within the limits of Jigani

Hobli.
2) Newspaper publication

published in

Kannada daily newspaper dated:
30.05.20283 regarding death of a child by

drinking contaminated

water at

Rekalamaradi Village, Devadurga Taluk,

Raichur District. 1

*khkk

Regarding the above matter and reference, it is to be

informed that RO-Anekal collects water samples from the

Panchayat borewell and some selected borewells in Jigani hobli



every three months and their analysis is done in the Central
Laboratory (Karamanimam-Bengaluru). According to the said
analysis report, E-Coli bacteria has been found in the borewell
water sample. Reports have been published that this bacteria

has an adverse effect on human health.

If the sewage generated from houses is not treated in a
proper scientific manner, it is a major cause of E-Coli bacteria
being found in drinking water by mixing with water sources
such as Anjarthal, Lake, borewells (by digging). According to this
office file, no sewage treatment plant has been installed in their
Panchayat area. In this regard, a letter has already been written
to them and they have been advised to install a sewage
treatment plant. However, they have not taken any steps to treat
the sewage. Considering the above points, in view of the health
of the people and to protect the water sources such as
lakes/wells/tube wells from pollution, it is hereby advised to
install a proper drainage system and sewage treatment plant in

their Gram Panchayat at the earliest.

Kindly issue acknowledgement for having receipt of this
letter
Sd/-

Environment Officer
R.O. Anekal.



Translated copy of Annexure-

Karnataka State Pollution Control Board,
Regional Office: Bangalore-Anekal

2nd Floor, “NISARGA BHAVAN”

7th ‘C’ Cross, Thimmaiah Road,
Saneguruvanahalli, Shivanagar,
Bengaluru-560010.

Tel/Fax: 080-23229538

No. KSPCB/RO-Anekal/2023-24/973 28 AUG 2023

DESPATCHED
To,
Panchayat Development Officer,
Hulimangala Village Panchayat Office,
Hulimangala, Jigani Hobli, Anekal Taluk,
Bangalore Urban District-562105

Sir,

Sub: Regarding the proper treatment and
utilization of sewage generated from
apartments within  the limits  of
Hulimangala Gram Panchayat.

Ref: 1) Karnataka State Gazette Notification
No.113, dated: 20.01.2016.

2) Complaint filed by few residents of M/s.
S.K.Daisy Apartment, dated: 04.08.2023.

Khkk

In connection with the above matter and reference, it is
hereby brought to your attention that a large number of
residential complexes/apartments are being constructed in the
limits of Hulimangala Gram Panchayat, some of which are
already ready for occupancy. As per the Karnataka Gazette

Notification (Reference-1), before constructing at least 20 houses



or constructing residential complexes/apartments measuring
2000 square meters and above, it has been advised to submit
appropriate documents to the Karnataka State Pollution Control
Board (KSPCB) and obtain Consent For Establishment (CFE) /
License. However, some apartments have been constructed in
their Panchayat limits without obtaining any license from the
KSPCB, and the waste/sewage generated in such apartments
have been directly connected to the Panchayat drains without
treating them. It has been observed that due to the absence of a
sewage treatment plant in their Gram Panchayat limits, sewage

is flowing into the drains and standing in open drains.

Further, some residents of M/s.S.K.D.C. Apartment have
filed a complaint on 04.08.2023 that M/s.Thirumala Builders,
M/s. S.V.Sarovara. M/s.Sri Balaji Nest & M/s. Shree Nandana
Elit Ap'artments constructed in Survey No. 156 and 82 of
Neeladrinagar in Hulimangala village have made arrangements
to discharge sewage directly without installing sewage treatment
plants (Reference-2). Therefore, they have directed to take action
by canceling the license granted by their Panchayat to such
apartments and issuing a notice not to connect them to the

sewerage.

F 3
mn



Further, in Survey No. 76 in Margondanahalli, Ms/DS Max
Properties Pvt. Ltd., M/s.V.R.Meadows & M/s. Murari Enclave
has obtained KSPCB license and has been given permission to
construct Sewage Treatment Plant (ST) and treat and reuse
sewage. However, you have provided sewerage connection to the
above mentioned apartments. Due to this, sewage water is
accumulating near M/s.Samsidh School and causing
inconvenience to the school children. Therefore, you are hereby
directed to immediately disconnect the sewerage connection to
them and submit a report of the action taken to this office within

15 days from this day.

Kindly issue acknowledgement for having receipt of this

letter

Sd/-
Environment Officer
R.O. Anekal.



Karnataka State Pollution Control Board,
Regional Office: Bangalore-Anekal

2nd Floor, “NISARGA BHAVAN”

7t ‘C’ Cross, Thimmaiah Road,
Saneguruvanahalli, Shivanagar,
Bengaluru-560010.

Tel/Fax: 080-23229538

//RPAD//

No. KSPCB/RO-Anekal/NHN/Lake/2023-24 /1556

To,

Date: 25 Jan 2024

Panchayat Development Officer,

Hulimangala Village Panchayat Office,

Hulimangala, Jigani Hobli, Anekal Taluk,
Bangalore Urban District-562105

Sir,

Sub:

Ref: 1.

5.

Regarding conservation of Shikaripalya lake
coming within the limits of Hulimangala
Village Panchayat.

NGT Order No. OA-155, dated: 08.03.2022.

. Board letter no. 1930, dated: 14.06.2022.
. This  office letter dated: 19.06.2023,

18.07.2023 & 28.08.2023.

. Your Panchayat Office letter no. 13 dated:

11.09.2028.
Joint Inspection dated: 24.01.2024.

Kkhk

In connection with the above matter and reference, it is

hereby brought to your attention that a case has been registered



with the National Green Tribunal (NGT) regarding encroachment
and pollution of Shikaripalya Lake located at Survey No. 110,
Margondanahalli village, Anekal taluk (Reference-1). Since the
said lake falls under the jurisdiction of their Gram Panchayat, a
large number of residential complexes/apartments are being
constructed in the Gram Panchayat area, which are functioning
and the waste/sewage generated from them is directly connected
to the Panchayat sewers without treating it. Since there is no
sewage treatment plant in the Gram Panchayat area, it has been
observed that the sewage is flowing in an unscientific manner,
stagnating in open drains and directly entering the Shikaripalya

Lake.

Although they have written to them several times in the past
to construct a scientific drainage system and a sewage treatment
plant in their Gram Panchayat jurisdiction, no work has been
done so far. As a result, the Wetland/Oxidation Pond provided
for the recently revived Shikaripalya Lake is getting polluted due

to sewage and solid waste.

Therefore, considering the matter as very urgent, they are

directed to construct a sewage treatment plant in their



Panchayat jurisdiction in a scientific manner at the earliest and
protect the revived lake from pollution and submit the report
they have taken to this office. In case of default, legal action will

be taken.

Kindly issue acknowledgement for having receipt of this

letter

Sd/-
Environment Officer

R.O. Anekal.

P
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Translated copy of Annexure-111

Office of the Hulimangala Village Panchayath

No. HVP/56/2023-24 Date: 25/01/2024

To,

The Executive Officer,
Taluk Panchayat,
Anekal.

Sub: Submission of compliance report regarding
publication of news in Hosadiganta
Newspaper on 10.01.2024 wunder title

Sewage Water to lake; death of aquatic.
*khkk

Regarding the above matter, a report was received
about the poor condition of the lake in Shikaripalya village
under Hulimangala Gram Panchayat, and accordingly, the
site was inspected and the lake was developed under CSR
grant through Anand Malligawad Foundation, and 3 pits
were made and rainwater was allowed to flow through these
pits. Only rainwater was allowed to flow into these pits, and
separate large canals were made for the drainage and waste

water to flow, and the drainage and waste water are flowing



separately, this waste water is not flowing into the lake and
only rainwater is stored in the lake, no waste water is

added.

Due to the lack of rain this year, the water storage in
the lake is very low, and the water is clean without any
waste water being added. The public is using the lake banks
in the morning and evening for walking and picnicking. The
main problem is the large amount of sewage and waste
water flowing from the residential complexes of the
neighboring villages under the jurisdiction of Doddatogur

Town Panchayat.

There are more than 4000 families in Shikaripalya
village with a population of 21321. To maintain and
maintain sanitation, a letter has been sent to my office and
the Assistant Executive Engineer, Rural Drinking Water and
Sanitation Sub-Division, Bangalore South, to construct an

STP tank with government funds.

The Gram Panchayat has not given any permission to
drain the sewage and waste water to public canals for

apartments that do not have STP installed. I would like to



bring to your attention the fact that the waste water flows
through a separate canal and this waste water does not flow
into the lake, and I have attached the letters written by the
STP unit and photographs of the lake with this letter and

submitted them to your attention.

Thanking you,

Yours faithfully,
Sd/-
Panchayat Development Officer,
Hulimangala Village Panchayat,
Anekal Taluk,

Bangalore Urban District.



A
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Translated copy of Annexure-1V

Karnataka State Pollution Control Board,
Regional Office: Bangalore-Anekal

2nd Floor, “NISARGA BHAVAN”

7t ‘C’ Cross, Thimmaiah Road,
Saneguruvanahalli, Shivanagar,
Bengaluru-560010.

Tel/Fax: 080-23229538

/RPAD/
No. KSPCB/RO-Anekal/NGT/Lake/2023-4/1573 date: 29 JAN 2024

To,

The Environment Officer,
RO-Bommanahalli,

Nisarga Bhavana, 2nd Floor,
7th ‘D’ Main Road, Shivanagar,
Bangalore-560010.

Sir,

Sub: Conservation of Shikaripalya lake in
Sy.No.110 of Maragondanahalli Village,
Anekal Taluk.

Ref: 1. NGT Order No. OA-155, dated:
08.03.2022.

2. Board letter no.1930, dated: 14.06.2022.
3. Joint Inspection dated: 24.01.2024.

In connection with the above matter and reference, it is
hereby brought to your attention that a case has been registered
with the National Green Tribunal (NGT) regarding encroachment
and pollution of Shikaripalya Lake located at Survey No. 110,
Margondanahalli village, Anekal taluk (Reference-1). The said
lake falls under the jurisdiction of Anekal Regional Office. In
Dodda Toguru village of Begur hobli of Bangalore South division,



located to the north of the said lake (Neeladri Road and
surrounding area), a large number of residential
complexes/apartments have already been constructed and are
functioning. The waste/sewage generated from them is directly
connected to the Panchayat sewers without treating it. Since
there is no sewage treatment plant in the said area, it has been
observed that sewage is flowing in an unscientific manner,
standing in open drains at various places and directly entering
Shikaripalya Lake. As a result, the Wetland/Oxidation Ponds
provided for the recently revived Shikaripalya Lake are filled with
sewage and solid waste and are causing pollution. Therefore,
considering the matter as very urgent, it is requested to take
steps to prevent sewage generated from the residential
complexes/apartments within their jurisdiction from entering

the Shikaripalya Lake and to submit a report to this office.

Issue acknowledgement for receipt of this letter

Yours faithfully,

Sd/-
Environment Officer,
RO-Anekal
Copy to: '
1. Senior Environment Officer, Bangalore South Division,

Nisarga Bhavana, Bangalore for information.
2.  Shikaripalya lak-NGT File

Sd/-
Environment Officer,
RO-Anekal
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paeq § JUL 2023

No. KSI’CB/RO-ANEKAL/NOTICE/2023—24/ 56/
NEGFATCHED

To,

The Executive Engincer

PRDE _ Banglore Urban District

Ist Floor, Banglore Zilla Panchayath Building

S. Kariappa Road, Banashankri ,

Bengalurue — 560 070

Sir,

Sub: Construction of Sewage Treatment Plant without obtaining Consent For Establishment
(CFE) from the Board under the Water (Prevention & Control of Pollution) Act, 1974 — reg

Ref: CEPI meeting held at Nisarga Bhavan, KSPCB on 23-06-2023.

K ok ok oF oK ok o ok ok
Your attention is invited to the Section 25 & 26 of Water (Prevention & Control of Pollution) Act,
1974 subject to the provision under these sections:

Section 25 & 26: no person shall, without the prior consent of the State Board shall establish or
take any steps to establish any industry, operation or process, or any treatment and disposal
systems, which is likely to discharge sewage or trade effluent into stream or well or sewer or on
land. '

As evident from the above said sections, it is mandatory on the part of every local body to obtain
“Consent for Establishment” prior to establishment and “Consent for Operation™ prior to
Operation of the Sewage Treatment Plant. Further, during CEPI meeting held at Nisarga Bhavan,
KSPCB, it is informed by Engineer of Zilla panchayat, that the STP’s are being constructed at
Hulimangla, Hennagra and Yarandahlli without obtaining the required consent as obligatory
under the afore said Scctions of the Acts. i

This action of establishing the STP without obtaining CFE from the Board is violation of the
Section 25 & 26 of the Water (Prevention & Control of Pollution) Act, 1974,

In view of the afore mentioned facts, you are informed to apply via XGN software for the

consent of Board along with such necessary documents prescribed, within 7 days from the date
.. ‘

of issue of this letter.

Please acknowledge the reeeipt of this notice, )

Yours faithfully,

e

Euvironmental Officer

a
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Translated copy of Annexure-1V

Karnataka State Pollution Control Board,
Regional Office: Bangalore-Anekal

2nd Floor, “NISARGA BHAVAN”

7th ‘C’ Cross, Thimmaiah Road,
Saneguruvanahalli, Shivanagar,
Bengaluru-560010.

Tel/Fax: 080-23229538

/RPAD/
No. KSPCB/RO-Anekal/NGT/Lake/2023-4/1573 date: 29 JAN 2024

To, :
The Environment Officer,
RO-Bommanahalli,

Nisarga Bhavana, 2nd Floor,
7th ‘D’ Main Road, Shivanagar,
Bangalore-560010.

Sir,

Sub: Conservation of Shikaripalya lake in
Sy.No.110 of Maragondanahalli Village,
Anekal Taluk.

Ref: 1. NGT Order No. OA-155, dated:
08.03.2022.

2. Board letter no.1930, dated: 14.06.2022.
3. Joint Inspection dated: 24.01.2024.

In connection with the above matter and reference, it is
hereby brought to your attention that a case has been registered
with the National Green Tribunal (NGT) regarding encroachment
and pollution of Shikaripalya Lake located at Survey No. 110,
Margondanahalli village, Anekal taluk (Reference-1). The said
lake falls under the jurisdiction of Anekal Regional Office. In
Dodda Toguru village of Begur hobli of Bangalore South division,

1
J



located to the north of the said lake (Neeladri Road and
surrounding area), a large number of residential
complexes/apartments have already been constructed and are
functioning. The waste/sewage generated from them is directly
connected to the Panchayat sewers without treating it. Since
there is no sewage treatment plant in the said area, it has been
observed that sewage is flowing in an unscientific manner,
standing in open drains at various places and directly entering
Shikaripalya Lake. As a result, the Wetland/Oxidation Ponds
provided for the recently revived Shikaripalya Lake are filled with
sewage and solid waste and are causing pollution. Therefore,
considering the matter as very urgent, it is requested to take
steps to prevent sewage generated from the residential
complexes/apartments within their jurisdiction from entering

the Shikaripalya Lake and to submit a report to this office.

Issue acknowledgement for receipt of this letter

Yours faithfully,

Sd/-
Environment Officer,
RO-Anekal
Copy to:
1. Senior Environment Officer, Bangalore South Division,

Nisarga Bhavana, Bangalore for information.
2.  Shikaripalya lak-NGT File

Sd/-
Environment Officer,
RO-Anekal
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Karnataka State Pollution Control Board,
Regional Office: Bangalore-Anekal

2nd Floor, “NISARGA BHAVAN”

7t ‘C’ Cross, Thimmaiah Road,
Saneguruvanahalli, Shivanagar,
Bengaluru-560010.

Tel/Fax: 080-23229538

No. KSPCB/RO-Anekal/NGT/Lake/2024-25 /1330

Date: 20 FEB 2025

To,

To,

Panchayath Development Officer | The Asst. Executive Officer,
Office of the Hulimangala Village | Panchayat Raj Engineering
Panchayath, Hulimangala, Jigani | Sub-Division, Bangalore South

Hobli, Anekal Taluk, Zilla Panchayath,
Bangalore Urban Banashankari, Kariyappa
District-560105 Road, Bangalore-560070
Sir,

Sub: Conservation of Shikaripalya Lake coming

Ref:

within the limits of Hulimangala Village
Panchayath.

. This office letter no.1556, dated:

25.01.2024

. NGT Order No. OA 31/2014 (SZ) (The then

0.A.No.155/2022 (PB)] dated: 03.01.2025.

. Joint Inspection dated: 15.02.2025.

*khkk

In connection to the above cited subject and reference, this

is to bring to your goodselves that a case has been registered at

National Green Tribunal (NGT) regarding encroachment and

pollution of Shikaripalya lake in Sy.No.110 of Maragondanahalli

Village, Anekal Taluk. In this regard it was informed to this office

in Ref (1) above to scientifically construct a Sewage Water




Treatment Plant and to conserve the rejuvenated lake from
pollution and to submit report on action taken by you. Not

received any reply from you till now.

Further, the National Green Tribunal (NGT) has directed
the submission of the report regarding the said lake in reference
(2) without fail by the next date of hearing i.e. 25.03.2025. In
this regard, a joint inspection was conducted by Shri.
Vijayendra, (AEE), and Shri. Ravi, Secretary, Hennagar Gram
Panchayat along with the Deputy Environment Officer of this
office as per reference (3) to know the current condition of the

said lake. The following points were found during the inspection.

1. There is no fence around the lake, so it is convenient for
the public to move around the bank of the lake and throw
garbage.

2. Solid waste has been dumped at some places around the
lake.

3. Very little water was found in the lake.

4. Flow of sewage water was observed towards the north-east.
That is, the Series of Lagoons constructed earlier are now
functioning as diversion channels.

5. Outlet waste weir has been removed.



6. During the inquiry, it was learnt that M/s. Wipro Ltd. has
submitted a detailed project report for reviving the lake in 3
phases including construction of STP.

7. It was observed that the water in the western part of the
lake is being used by the surrounding residents for
washing clothes.

8. The photographs taken during the inspection are as follows

Photo/-

Since the said lake falls under the jurisdiction of their
Gram Panchayat, a large number of residential
complexes/apartments are being constructed in the Gram
Panchayat area, which are functioning and the waste/sewage
generated from them is directly connected to the Panchayat
sewers without treating it. Since there is no sewage treatment
plant in the Gram Panchayat area, it has been observed that

sewage is flowing unscientifically and standing in open drains.

Although they have written to them many times in the past
to construct a scientific drainage system and sewage treatment
plant in their Gram Panchayat area, no work has been

progressed so far. As a result, the Wetland/Oxidation Pond



provided for the recently revived Shikaripalya Lake is getting

polluted with sewage and solid waste.

Considering the matter as very urgent, the importer has
been instructed to constrict a sewage treatment plant in their
panchayat area in a scientific manner as soon as possible to
protect the revived lake from pollution and to submit the report
they have taken to this office. In case of default, legal action will

be taken.

Issue acknowledgement for having receipt of this letter.

Yours faithfully,

Sd/-
Environment Officer,
RO-Anekal
Copy to:
1)  Senior Environment Officer (SEO-South), Nisarga Bhavana,

KSPSB, Bangalore for perusal.

2)  Executive Officer, Taluk Panchayat, Attibele-Anekal Road,
KSRTC Colony, Anékal Taluk, Bangalore-562107, for
perusal and that a case has been registered at National
Green Tribunal (NGT) regarding encroachment and
pollution and in this regard report has to be submitted
before 25.03.2025, it has been informed to rejuvenate the
lake and to expeditious the work of establishing Sewage
Water Treatment Plant.

Sd/-
Environment Officer,
RO-Anekal.
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Government of Karnataka
Bangalore Urban Zilla Panchayat
Office of the Assistant Executive Engineer, Panchayat Raj
Engineering Sub-Division,

Bangalore South Taluk, First Floor, Bangalore Urban Zilla
Panchayath, Annexe Building, S.Kariyappa Road, Banashankari,
Bangalore-560070

Emaiil: aeepredsouth@gmail.com

No. AEE/PRED(S)/BC/BC/JE-3/1940-1943/2024-25, dated: 14.03.2025

To,

The Environment Officer,

2nd Floor, “Nisarga Bhavana”,
7t ‘D’ Crosss, Thimmaiah Road,
Sanegoarvanahalli, Shivanagar
Bangalore-560010.

Sir,
Sub: Conservation of Shikaripalya Lake coming
within the limits of Hulimangala Village
Panchayath.
Ref: 1. Your  office letter no.1556, dated:
25.01.2024

2. NGT Order No. OA 31/2014 (SZ) (The then
0.A.No.155/2022 (PB)] dated: 03.01.2025.

3. Joint Inspection dated: 15.02.2025.

4. Your office letter mno. KSPCB/RO-
Anekal/NH.N/Kere/1330/2024-25, dated:
20.02.2025.

5. This office letter no. AEE/PRED(S)
/BC/JE-3/169/2021-22 dated 12.05.2022

6. This office letter no. AEE/PRED(S)/BC/
JE-3/1440/2024-25, dated: 19.12.2024.

*khkk

In connection to the above cited subject and reference, this
is to bring to your goodselves that a case has been registered at

National Green Tribunal (NGT) regarding encroachment and



rf-iﬁ--”" o
P

pollution of Shikaripalya lake in Sy.No.110 of Maragondanahalli
Village, Anekal Taluk. In this regard it was informed to this office
in Ref (1) above to scientifically construct a Sewage Water
Treatment Plant and to conserve the rejuvenated lake from
pollution and to submit report on action taken by you. Not
received any reply from you till now. Further, the National Green
Tribunal (NGT) has directed the submission of the report
regarding the said lake in reference (2) without fail by the next
date of hearing i.e. 25.03.2025. In this regard, a joint inspection
was conducted by Shri. Vijayendra, (AEE), and Shri. Ravi,
Secretary, Hennagar Gram Panchayat along with the Deputy
Environment Officer of this office as per reference (3) to know
the current condition of the said lake. The following points were

found during the inspection.

1. There is no fence around the lake, so it is convenient for
the public to move around the bank of the lake and throw
garbage.

2.  Solid waste has been dumped at some places around the
lake.

3. Very little water was found in the lake.



4.  Flow of sewage water was observed towards the north-east.
That is, the Series of Lagoons constructed earlier are now
functioning as diversion channels.

5.  Outlet waste weir has been removed.

6. During the inquiry, it was learnt that M/s. Wipro Ltd. has
submitted a detailed project report for reviving the lake in 3
phases including construction of STP.

7. It was observed that the water in the western part of the
lake is being used by the surrounding residents for

washing clothes.

In view of the above, the said lake falls under the
Jjurisdiction of Hulimangala Gram Panchayat and a letter has
been written to the Panchayat Development Officers in the letter
dated 5th mentioned to take action including the points

suggested by them.

Further, M/S Wipro Ltd., has submitted a detailed project
report for the revival of the said lake including the points
suggested by them at an estimated cost of Rs. 3,12,69,976/-
lakhs to the Lake Development Authority for approval. The

estimate submitted by this office in reference (6) has already



been submitted to the office of the Karnataka Lake Conservation
and Development Authority for approval. And S.T.P. The private
company has planned to revive the lake in three phases
including construction, and the project report is pending, and it
has been submitted for your perusal. If the technical approval of
the estimate submitted in the first phase is received from the
Lake Development Authority, then the technical approval will be
obtained and implemented under the CSR Act. It has been
submitted for your perusal that the lake will be protected in
every way.
Yours faithfully,
Sd/-
Assistant Executive Engineer,

Panchayat Raj Engineering Sub-Division,
Bangalore South, Bangalore.
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Translated copy of Annexure-VII

Karnataka State Pollution Control Board,
Regional Office: Bangalore-Anekal

2nd Floor, “NISARGA BHAVAN?”

7% ‘C’ Cross, Thimmaiah Road,
Saneguruvanahalli, Shivanagar,
Bengaluru-560010.

Tel/Fax: 080-23229538

No. KSPCB/RO-Anekal/Comp/2025-26 87 13 MAY 2025

To,

Chief Executive Officer, Executive Officer
Bangalore Zilla Panchayat, Anekal Taluk Panchayat,
S Kariyappa Road, Bangalore Urban
Banashankari, Bangalore District-560070

Urban District-560070

Sir,

Sub: Complaint filed by Sri.Ashwin Reddy files a
complaint stating that Terminal STP has not
been installed at viillages of Anekal Taluk
coming within the limits of Bangalore Zilla
Panchayath due to which Sewage Waste
Water flowing into lake causing pollution of
lake-reg.

Ref: 1. Copy of Complaint filed by Sri.Ashwin
Reddy.R, Bharathiya Kisan Sangha, Anekal
Depot, No.152/7, 1st Floor, GSM Complext

(next to Truck Parking), Hosur Main Road,




Bangalore filed at Complaint sell of the
Board, dated: 10.04.2025.
2. Spot inspection undertaken by this office.

*k%

In connection with the above matter and reference, it is
hereby brought to your notice that Shri Ashwin Reddy, Director
of Bharatiya Kisan Sangh Anekal Unit, No. 152/7, 1st Floor,
GSM Complex (Truck Parking Area), Hosur Main Road,
Bangalore, has filed a complaint with the Board's Complaints
Cell that untreated village sewage/sewage water in the villages of
Anekal Taluk is being discharged directly into the lakes in an
unscientific manner and is causing pollution. In particular, in
the limits of Marasur Gram Panchayat, there is no Terminal STP
and the water is being discharged into the lakes through the
sewerage system, which is also causing pollution to the water
resources, which is causing harm to the health of the common
people. A copy of the complaint in reference (1) is enclosed with

this letter for your attention.

In the daily routine of this office, during the visit to several
Gram Panchayat areas of Anekal Taluk, it was observed that in

many places, the sewage generated within the Gram Panchayat



limits is being discharged into the lake due to the lack of sewage
treatment plants. Therefore, considering the matter as urgent, it
has been advised to take steps to prevent the sewage generated
within the Panchayat limits from entering the lakes of Anekal

Taluk and to restore the lake and protect the water source.

Further, I would like to bring to your attention that
Bannerughatta Gram Panchayat, Lakshmipur Panchayat,
Anekal Municipality of Anekal Taluk, which fall under the
Jjurisdiction of my Zilla Panchayat. Although we have written a
letter dated 19.06.2023 to scientifically drain the sewage
generated in Hulimangal Gram Panchayat and Jigani
Municipality Gram Panchayat and to construct a sewage
treatment plant, we have not received any reply. Therefore, we
consider the matter urgent and issue a directive to all the
Panchayat Development Officers (Jigani Hobli and Kasaba Hobli
of Anekal Taluk) coming under their Zilla Panchayat jurisdiction
to not allow any new sewage system until the sewage system
(UGD), Septic Tank/Soak Pit, and Terminal STP are installed in
a scientific manner and a No-No-Effect (NOC) is obtained from

the Board for the operation of the Terminal STP.



In this regard, regarding the increasing problem in
Bangalore and the state, in the interest of environmental
protection and the health of the common people, the Honorable
Chairman (Karnataka State Pollution Control Board) held a
meeting on 07.05.2025 with the heads of the important
departments/boards of the state to manage the increasing solid
waste in the state in a more effective manner. The meeting was
held to collect and manage, segregate, transport and dispose of
solid waste in a scientific manner. According to this meeting, the
Honorable Chairman has directed all the heads of departments
to manage, segregate, transport and dispose of the waste in a

more effective manner.

Therefore, considering this matter as urgent, you are
hereby directed to submit the action taken report to this office
within 15 days of the receipt of this letter.

Sd/-
Environment Officer,
RO-Anekal.
Copy to:

1. Panchayat Development Officer, Bannerughatta Village
Panchayat, Anekal Taluk, Bangalore Urban District-
560083 for perusal and further action.



LG,

Panchayat Development Officer, Byagadadenahalli Village
Panchayat, Kasaba Hobli, Anekal Taluk, Bangalore Urban
District-562106 for perusal and further action.
Panchayat Development Officer, Haragadde Village
Panchayat, Jigani Hobli, Anekal Taluk, Bangalore Urban
District-562105 for perusal and further action.
Panchayat Development Officer, Hennagara Village
Panchayat, Jigani Hobli, Anekal Taluk, Bangalore Urban
District-562105 for perusal and further action.
Panchayat Development Officer, Hennagara Village
Panchayat, Jigani Hobli, Anekal Taluk, Bangalore Urban
District-562105 for perusal and further action.
Panchayat Development Officer, Indlavada Village
Panchayat, Kasaba Hobli, Anekal Taluk, Bangalore Urban
District-562106 for perusal and further action.
Panchayat Development Officer, Kabbalu Village
Panchayat, Jigani Hobli, Anekal Taluk, Bangalore Urban
District-562105 for perusal and further action.
Panchayat Development Officer, Karpuru Village
Panchayat, Kasaba Hobli, Anekal Taluk, Bangalore Urban
District-562106 for perusal and further action.
Panchayat Development Officer, Mantapa Village
Panchayat, Jigani Hobli, Anekal Taluk, Bangalore Urban
District-562105 for perusal and further action.
Panchayat Development Officer, Marasuru Village
Panchayat, Jigani Hobli, Anekal Taluk, Bangalore Urban
District-562106 for perusal and further action.

e -
r



11.

14.

13.

14.

15.

16,

17.

Panchayat Development Officer, Ragihalli  Village
Panchayat, Jigani Hobli, Anekal Taluk, Bangalore Urban
District-560083 for perusal and further action.

Panchayat Development Officer, Samanduru Village
Panchayat, Kasaba Hobli, Anekal Taluk, Bangalore Urban
District-562106 for perusal and further action.

Panchayat Development Officer, Suragajakkanahalli Village
Panchayat, Kasaba Hobli, Anekal Taluk, Bangalore Urban
District-562105 for perusal and further action.

Panchayat Development Officer, Vanakanahalli Village
Panchayat, Kasaba Hobli, Anekal Taluk, Bangalore Urban
District-562106 for perusal and further action.

Panchayat Development Officer, Mayasandra Village
Panchayat, Kasaba Hobli, Anekal Taluk, Bangalore Urban
District-562106 for perusal and further action.

Sri Ashwin Reddy R. Bharathiya Kisan Sangh, Anekal Unit,
through e-post, bks4anekal@gmail.com for information.

To file.
Sd/-
Environment Officer,
RO-Anekal.



Translated copy of Annexure-

Karnataka State Pollution Control Board,
Regional Office: Bangalore-Anekal

2nd Floor, “NISARGA BHAVAN?”

7th ‘C’ Cross, Thimmaiah Road,
Saneguruvanahalli, Shivanagar,
Bengaluru-560010.

Tel/Fax: 080-23229538

No. KSPCB/RO-Anekal/Comp/2025-26/731 30 JAN 2026

To,

Chief Executive Officer, Executive Officer
Bangalore Zilla Panchayat, Anekal Taluk Panchayat,
S Kariyappa Road, Bangalore Urban
Banashankari, Bangalore District-560070

Urban District-560070

Sir,

Sub: Complaint filed by Sri.Ashwin Reddy files a
complaint stating that Terminal STP has not
been installed at viillages of Anekal Taluk
coming within the limits of Bangalore Zilla
Panchayath due to which Sewage Waste
Water flowing into lake causing pollution of
lake-reg.

Ref: 1. Copy of Complaint filed by Sri.Ashwin
Reddy.R, Bharathiya Kisan Sangha, Anekal
Depot, No.152/7, 1st Floor, GSM Complex
(next to Truck Parking), Hosur Main Road,
Bangalore filed at Complaint sell of the
Board, dated: 10.04.2025.

2. Spot inspection undertaken by this office.

3. This office letter no. 87, dated: 13.05.2025.

Kkk

In connection with the above matter and reference, it is

hereby brought to your notice that Mr. Ashwin Reddy, Director




of Bharatiya Kisan Sangh Anekal Unit, No.152/7, 1st Floor,
GSM Complex (Near T ruck Parking), Hosur Main Road,
Bangalore, has filed a complaint with the Board's Complaints
Cell that untreated village sewage / sewage water in the villages of
Anekal taluk is being discharged diregtly into the lakes in an
unscientific manner, causing pollution. In particular, in the
Marasur Gram Panchayat area, there is no terminal sewage
treatment plant (Terminal STP) and water is being polluted
through sewage entering the lakes, water resources are also
being polluted, which is causing problems to the health of the
common people, and on the basis of the matters observed in the
site inspections conducted by this office, a letter has been
written to you as per reference (3), and you have considered this
matter as urgent and have been instructed to submit a report on
the action taken to this office within 15 days. However, since you
have not sent any information/report regarding the said matter
so far, you are hereby again requested to consider this
information as urgent and submit a report on the action taken to

this office.

issue Acknowledgement for receipt of this letter.

Sd/-
Environment Officer,
RO-Anekal.



Copy to:

1.

Panchayat Development Officer, Bannerughatta Village
Panchayat, Anekal Taluk, Bangalore Urban District-
560083 for perusal and further action.

Panchayat Development Officer, Byagadadenahalli Village
Panchayat, Kasaba Hobli, Anekal Taluk, Bangalore Urban
District-562106 for perusal and further action.

Panchayat Development Officer, Haragadde Village
Panchayat, Jigani Hobli, Anekal Taluk, Bangalore Urban
District-562105 for perusal and further action.

Panchayat Development Officer, Hennagara Village
Panchayat, Jigani Hobli, Anekal Taluk, Bangalore Urban
District-562105 for perusal and further action.

Panchayat Development Officer, Hennagara Village
Panchayat, Jigani Hobli, Anekal Taluk, Bangalore Urban
District-562105 for perusal and further action.

Panchayat Development Officer, Indlavada Village
Panchayat, Kasaba Hobli, Anekal Taluk, Bangalore Urban
District-562106 for perusal and further action.

Panchayat Development Officer, Kabbalu Village
Panchayat, Jigani Hobli, Anekal Taluk, Bangalore Urban
District-562105 for perusal and further action.

Panchayat Development Officer, Karpuru Village
Panchayat, Kasaba Hobli, Anekal Taluk, Bangalore Urban
District-562106 for perusal and further action.

Panchayat Development Officer, Mantapa Village
Panchayat, Jigani Hobli, Anekal Taluk, Bangalore Urban
District-562105 for perusal and further action.



10.

11.

12.

13.

14,

15,

16.

17.

Panchayat Development Officer, Marasuru Viliage
Panchayat, Jigani Hobli, Anekal Taluk, Bangalore Urban
District-562106 for perusal and further action.

Panchayat Development Officer, Ragihalli Village
Panchayat, Jigani Hobli, Anekal Taluk, Bangalore Urban
District-560083 for perusal and further action.

Panchayat Development Officer, Samanduru Village
Panchayat, Kasaba Hobli, Anekal Taluk, Bangalore Urban
District-562106 for perusal and further action.

Panchayat Development Officer, Suragajakkanahalli Village
Panchayat, Kasaba Hobli, Anekal Taluk, Bangalore Urban
District-562105 for perusal and further action.

Panchayat Development Officer, Vanakanahalli Village
Panchayat, Kasaba Hobli, Anekal Taluk, Bangalore Urban
District-562106 for perusal and further action.

Panchayat Development Officer, Mayasandra Village
Panchayat, Kasaba Hobli, Anekal Taluk, Bangalore Urban
District-562106 for perusal and further action.

Sri Ashwin Reddy R. Bharathiya Kisan Sangh, Anekal Unit,
through e-post, bks4anekal@gmail.com for information.

To file.
Sd/-
Environment Officer,
RO-Anekal.
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Translated copy of Annexure-

Karnataka State Pollution Control Board,
Regional Office: Bangalore-Anekal

2nd Floor, “NISARGA BHAVAN”
7th ‘C’ Cross, Thimmaiah Road,
Saneguruvanahalli, Shivanagar,
Bengaluru-560010.

Tel/Fax: 080-23229538

Email: anekal@kspcb.gov.in

No. KSPCB/RO-Anekal/Comp/2025-26/258 11 JUL 2025

To,

Chief Executive Officer, Executive Officer
Bangalore Zilla Panchayat, Anekal Taluk Panchayat,
S Kariyappa Road, Bangalore Urban
Banashankari, Bangalore District-560070

Urban District-560070

Sir,

Sub: Complaint filed by Sri.Ashwin Reddy files a
complaint stating that Terminal STP has not
been installed at viillages of Anekal Taluk
coming within the limits of Bangalore Zilla
Panchayath due to which Sewage Waste
Water flowing into lake causing pollution of
lake-reg.

Ref: 1. Copy of Complaint filed by Sri.Ashwin
Reddy.R, Bharathiya Kisan Sangha, Anekal
Depot, No.152/7, 1st Floor, GSM Complex



(next to Truck Parking), Hosur Main Road,
Bangalore filed at Complaint sell of the
Board, dated: 10.04.2025.

2. Spot inspection undertaken by this office.

3. This office letter no. 87, dated: 13.05.2025.

4. This office letter no. 258,, dated: 11.07.2

kkk

In connection with the above matter and reference, it is
hereby brought to your notice that Mr. Ashwin Reddy, Director
of Bharatiya Kisan Sangh Anekal Unit, No.152/7, 1st Floor,
GSM Complex (Near Truck Parking), Hosur Main Road,
Bangalore, has filed a complaint with the Board's Complaints
Cell that untreated village sewage/sewage water in the villages of
Anekal taluk is being discharged directly into the lakes in an
unscientific manner, causing pollution. In particular, in the
Marasur Gram Panchayat area, there is no terminal sewage
treatment plant (Terminal STP) and water is being polluted
through sewage entering the lakes, water resources are also
being polluted, which is causing problems to the health of the
common people, and on the basis of the matters observed in the
site inspections conducted by this office, a letter has been
written to you as per reference (3), and you have considered this

matter as urgent and have been instructed to submit a report on



the action taken to this office within 15 days. However, since you

have not sent any information/report regarding the said matter

so far, you are hereby again requested to consider this

information as urgent and submit a report on the action taken to

this office.

Issue Acknowledgement for receipt of this letter.

Sd/-
Environment Officer,
RO-Anekal.
Copy to:
1. Panchayat Development Officer, Bannerughatta Village

Panchayat, Anekal Taluk, Bangalore Urban District-
560083 for perusal and further action.

Panchayat Development Officer, Byagadadenahalli Village
Panchayat, Kasaba Hobli, Anekal Taluk, Bangalore Urban
District-562106 for perusal and further action.

Panchayat Development Officer, Haragadde Village
Panchayat, Jigani Hobli, Anekal Taluk, Bangalore Urban
District-562105 for perusal and further action.

Panchayat Development Officer, Hennagara Village
Panchayat, Jigani Hobli, Anekal Taluk, Bangalore Urban
District-562105 for perusal and further action.

Panchayat Development Officer, Hennagara Village
Panchayat, Jigani Hobli, Anekal Taluk, Bangalore Urban
District-562105 for perusal and further action.

Panchayat Development Officer, Indlavada Village
Panchayat, Kasaba Hobli, Anekal Taluk, Bangalore Urban
District-562106 for perusal and further action.



Panchayat Development Officer, Kabbalu Village
Panchayat, Jigani Hobli, Anekal Taluk, Bangalore Urban
District-562105 for perusal and further action.
Panchayat Development Officer, Karpuru Village
Panchayat, Kasaba Hobli, Anekal Taluk, Bangalore Urban
District-562106 for perusal and further action.
Panchayat Development Officer, Mantapa  Village
Panchayat, Jigani Hobli, Anekal Taluk, Bangalore Urban
District-562105 for perusal and further action
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Translated copy of Annexure-

Office of the Hulimangala Village Panchayath

No. HVP/16/2025-26 Date: 23/06/2025

To,

The Environment,

Regional Officer, Bangalore-Anekal

2nd Floor, Nisarga Bhavan, 7t D Cross,
Thimmaiah Road, Saneguravanahalli, Shivanagar,
Bangalore-560010.

Sub: Conservation of Shikaripalya Village coming
within Hulimangala Village Panchayath.

Ref: 1) Your office letter no. KSPCB/RO/Anekal/
NGT /Lake/2024-25/1330, dated: 20.02.2025
and KSPCB/RO. Anekal/ NGT/ lake/ 2025-
25/ 188, dated: 10.06.2025.

2) Official Memorandum of Chief Executive
Officer, Bangalore Urban District, vide no.
BZP/Abhi/CR/1/Lake/2023-24(E-55054),
dated: 16.01.2025.

khkkk

As per the above subject and reference, a case has been
registered in the National Green Tribunal (NGT) regarding
encroachment and pollution of Shikaripalya Lake located at
Survey No. 110, Margondanahalli village, Anekal taluk. In
reference (1) of this reference, after inspecting the lake, it was
directed to construct a sewage treatment plant in their
Panchayat area in a scientific manner and protect the revived

lake from pollution as soon as possible and to submit the report



taken by them to this office. In connection with the said
inspection, the Assistant Executive ﬁ)ngineer, Panchayat Raj
Engineering Sub-Division has submitted a letter as per reference
(2) and has stated that they will take technical sanction and

implement it under CSR grant and protect the lake by all means.

Later, the Panchayat Development Officer, Hulimangala
Gram Panchayat Office, has given a reply to this office in
reference (3). As per the said letter, a plan has been prepared to
develop the lake in 3 phases and the DPR of the first phase has
been approved and an agreement has been signed with the Gram
Panchayat and CDC and the development work of the lake has

started.

Further, the National Green Tribunal has directed the
department in reference (4) to submit the report regarding the

said lake without fail by the next hearing date: 25.06.2025.

Therefore, in the letter dated reference (1): 10.06.2025, the
department has been asked to submit a report with photographs
detailing the progress of the recent work undertaken by the

department. Accordingly, on 16.06.2025, Wipro Limited has



started the following phase of works under CSR grant after

inspection near the lake.

Construction of lake bund

Drainage work is in progress to ensure smooth flow of
rainwater into the lake.

Construction of separate diversion channel for outflow of
sewage water is in progress.

Wetland bund Improvement.

The works of the above phases have been started and are in

progress, and the said photographs have been attached with this

letter and submitted for your further consideration.

2)

Issue acknowledgement for receipt of this letter.

Yours faithfully,
Sd/-
Environment Officer,
RO-Anekal

Senior Environment Officer (SEO-South), Nisarga Bhavana,
KSPSB, Bangalore for perusal.

Executive Officer, Taluk Panchayat, Attibele-Anekal Road,
KSRTC Colony, Anekal Taluk, Bangalore-562107, for
perusal and that a case has been registered at National
Green Tribunal (NGT) regarding encroachment and
pollution and in this regard report has to be submitted
before 25.03.2025, it has been informed to rejuvenate the
lake and to expeditious the work of establishing Sewage
Water Treatment Plant.

Sd/-
Environment Officer,
RO-Anekal.



Government of Karnataka
Bangalore Urban Zilla Panchayat
Office of the Assistant Executive Engineer, Panchayat Raj
Engineering Sub-Division,

Bangalore South Taluk, First Floor, Bangalore Urban Zilla
Panchayath, Annexe Building, S.Kariyappa Road, Banashankari,
Bangalore-560070

Email: aeepredsouth@gmail.com

No. AEE/PRED(S)/BC/BC/JE-3/297-3002024-25, dated: 12.06.2025

To,

The Environment Officer,

2nd Floor, “Nisarga Bhavana”,
7th ‘D’ Crosss, Thimmaiah Road,
Sanegoarvanahalli, Shivanagar
Bangalore-560010.

Sir,

Sub: Conservation of Shikaripalya Lake coming
within the limits of Hulimangala Village
Panchayath.

Ref: 1. Your  office letter no.1556, dated:
25.01.2024

2. This office letter no. AEE/PRED(S)/BC/
JE-3/ 169/2021-22, dated: 12.05.2022.

3. This office letter no. AEE/PRED(S)/BC/
JE-3/1440/2024-25, dated: 19.12.2024.

4. NGT Order No. OA 31/2014 (SZ) (The then
0.A.No.155/2022 (PB)] dated: 03.01.2025.

5. Joint Inspection dated: 15.02.2025.



6. Your office letter no. KSPCB/RO-
Anekal/NH.N/Kere/1330/2024-25, dated:
20.02.2025.

7. This office letter no. AEE/PRED(S)
/BC/JE-3/169/2021-22 dated 12.05.2022

8. Letter of Panchayath Development Officer,
Hulimangala Village Office, vide HVP.85/
2024-25, dated: 24.03.2025.

9., NGT Order No. OA 31/2014 (SZ) (The then
0.A.No.155/2022 (PB)] dated: 26.03.2025.

10 This office letter no. AEE/PRED(S)/BC/JE
- 3 / 220-224/ 2024-25, dated:
30.05.2025.

11 Your office letter no. KSPCB/ RO-Anekal/
NGT / Lake / 188/2025-26, dated:
10.06.2025.

*kkk

As per the above subject and reference, a case has been
registered in the National Green Tribunal (NGT) regarding
encroachment and pollution of Shikaripalya Lake located at
Survey No. 110, Margondanahalli village, Anekal taluk. In
reference (1) of this reference, after inspecting the lake, it was
directed to construct a sewage treatment plant in their
Panchayat area in a scientific manner and protect the revived
lake from pollution as soon as possible and to submit the report

taken by them to this office. In connection with the said



inspection, the Assistant Executive Engineer, Panchayat Raj
Engineering Sub-Division has submitted a letter as per reference
(2) and has stated that they will take technical sanction and

implement it under CSR grant and protect the lake by all means.

Later, the Panchayat Development Officer, Hulimangala
Gram Panchayat Office, has given a reply to this office in
reference (3). As per the said letter, a plan has been prepared to
develop the lake in 3 phases and the DPR of the first phase has
been approved and an agreement has been signed with the Gram
Panchayat and CDC and the development work of the lake has

started.

Further, the National Green Tribunal has directed the
department in reference (4) to submit the report regarding the

said lake without fail by the next hearing date: 25.06.2025.

Therefore, in the letter dated reference (1): 10.06.2025, the
department has been asked to submit a report with photographs
detailing the progress of the recent work undertaken by the
department. Accordingly, on 16.06.2025, Wipro Limited has
started the following phase of works under CSR grant after

inspection near the lake.



Construction of lake bund
Wetland bund Improvement.
Drainage work is in progress to ensure smooth flow of
rainwater into the lake. |
4. Construction of separate diversion channel for outflow of

sewage water is in progress.

The works of the above phases have been started and are in
progress, and the said photographs have been attached with this

letter and submitted for your further consideration.

Encl: Photo copies enclosed herewith.

Yours faithfully,
Sd/-
Assistant Executive Engineer,
Panchayat Ranj Engineering Sub-Division,
Bangalore South, Bangalore.
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No.PCB/RO-Anckal/Shikaripalya-NG /2025—26/ 120 Dated:
.
To

" The Environmental Officer
Regional Office-Bommanahalli
Nisarga Bhavan, KSPCB
Bengaluru

Sir

>

Sub: Follow up action pertaining to O.A n0.31/2024 (SZ) earlier NGT O.A No.
155/2022 (PB) with respect to Shikariplya lake - reg.

Ref: 1. This office letter vide no.1573 dated 29.01.2024
2. Lake Joint Inspection with PDO of Hulimangala Grama Panchayath & AEE of
Panchayath Raj Engineering, sub division dated: 15.02.2025.
3. Hon’ble NGT order dated 11.12.2025

ook ok sk ol e sl sk sk ok ke

Adverting to the above subject and references, it is bring to your kind notice that, earlier,
in the matter of OA No.155/2022, a case has been registered by Hon’ble NGT in view of the
complaint filed by Sri.Maani Ranjan & Others v/s State of Karnataka regarding
encroachment & contamination of Shikariplya lake situated at Maragondanahalli village of
Hulimangala Gram Panchayath, Jigani Hobli, Anekal Taluk, Bengaluru. Hon’ble NGT vide
its order dated 08.03.2022 constituted a three-member committee and the said Joint
committee members inspected Shikariplya lake on 07.07.2022 and submitted the Joint
committee report to Hon’ble NGT. In the said report, it was recorded that, out of 4 inlet
points to the said lake, in the inlet 2 & 3, the sewage is coming from the Neeladri Road
residential houses and apartments of Doddathoguru village extensions directly joining the

lake through storm water drain. There is no UGD facility in this area and hence the sewage is
Jjoining the said lake.

Further, letter was addressed to your office vide ref (1) informing to take action against
the defaulters who are discharging the sewage from the apartments in your office jurisdiction
viz., mainly from Neeladri Road residential houses and apartments of Doddathoguru village
extensions. However, this office has not received any reply from your office.

Now, with respect to Hon’ble NGT O.A no.31/2024 (SZ) (earlier NGT (New Delhi)
O.A. No. 1552022 (PB)), a joint inspection of Shikaripalya Lake was conducted by DEO of
this office along with Secretary of Hulimangala Grama Panchayath & AEE of Panchayath
Raj Engineering Sub Division cited at ref (2) and observed that, there is still Sewage flow
towards North-East side in earlier provided series of lagoons which is now acting as
diversion channel. _ ,
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Based on the observations made, this office had addressed a notice to Hulimangala
Grama Panchayath & Panchayath Raj Engineering Sub Division informing them to take
remedial actions and to provide an STP to prevent entry of sewage into the lake. In response
to this, both Panchayath Raj Engineering Sub Division & Hulimangala Grama Panchayath
had submitted their action taken report to this office informing that, the said lake will be
rejuvenated under 3 phases including construction of STP as DPR has been approved.

Hence, in view of the above, you are once again hereby informed to inspect the
apartments/commercial buildings in your office jurisdiction viz., mainly in Neeladri Road
and Doddathoguru village extensions and ensure that, no sewage is being discharged into the
said lake as its rejuvenation work is under progress. Action taken report shall be forwarded to
this office as the next date of hearing is coming up on 06.02.2026.

Yours faithfully
Environmé tal Officer
RO-Anekal
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Karnataka State Peliution Contro! Board

Regional Office: Bangalore ~Anekal T903ed% weled: Bdorivech — wReges
2™ Floor “NISARGA BHAVAN" 93 BB, “3rE P AT ——
gy Cross, Thimmaiah Road, 75 ‘@' vg ug, sayoly o3, REIDE a3 : %
Sanegoravanahalli, Shivanagar RISy, S,
Bengaluru -560 010 Boriglbech - 560 010
Tel/Fax: 080 -23229538 teoeed: 080- 23229538
E-mail: anekal@kspcb.gov.in B-woed: anekal@kspcb.gov.in
e — towards a cleaner Karnataka
IIRPAD//
No. KSPCB/RO-ANEKAL/SCN/2025-26/{ 3+ Dated: i} bFR 70

//ISHOW-CAUSE NOTICE//

To
The President/Secretary
M/s. Shree Nandana Elite Apatment Residents Welfare Association
Sy. No. 82/2, of Margondanahalli Village,
S K Daisy Apartment Road
Jigani Hobli, Anekal Taluk,
Bengaluru 560 105.

Sub: Non-compliances under the provisions of the Water Act, 1974 by M/s. Shree Nandana
Elite Apartment —reg.
Ref: 1. Government Notification no. FEE 316, EPC 2015, dated: 19.01.2016.
2. This office Notice no. KSPCB/RO Anekal/Notice/apartment/2024-25/582 Date:
20.08.2024
3. Inspection of your Apartment by this office on 22.01.2026
Rk R et ks sk
Your attention is invited to the Section 25 & 26 of Water (Prevention & Control of Pollution)
Act, 1974 subject to the provision under these sections:

Section 25 & 26: no person shall, without the prior consent of the State Board establish or take any
steps to establish any industry, operation or process, or any treatment and disposal systems, which is
likely to discharge sewage or trade effluent into stream or well or sewer or on land.

As evident from the above said sections, it is mandatory on the part of every entrepreneur to obtain
“Consent for Establishment™ prior to establishment and “Consent for Operation” prior to Operation of
the industry.

Further, Government of Karnataka vide its notification cited above at ref (1) has mandated
installation of STP for apartments having 20 units and above or having total built up area of
2000 Sq.m and obtaining Consent from Karnataka State Pollution Control Board.

With this background, it is to be informed that, earlier, this office had issued a notice to your apartment
vide ref (2) as your apartment consists of more than 20 flats informing to apply for consent of the
Board and to provide STP. In spite of opportunity given, till date, you have not filed application and
continuing to discharge the sewage without any treatment.

Now, during routine inspection of the are and as a routine check, your apartment was once again
inspected by this office on 22.01.2026 and observed that you have still not provided Sewage Treatment
Plant (STP). The domestic sewage is being connected to UGD provided by Gram Panchayath which do
not have terminal STP. The UGD will further connect to the diversion channel adjacent to Shikaripalya

Lake.
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This action on your part, establishing and operating the apartment and discharging sewage into the
environment without treatment and without the consent of Board amounts to gross violation of the
Section 25 & 26 Water (Prevention & Control of Pollution) Act, 1974.

Hence, in view of above said non compliances you are hereby called to SHOW CAUSE within 7
days from the date of receipt of this notice. Failure to comply with the provisions of the above Act
attracts penal provisions of Section 44 of the Water (Prevention and Control of Pollution) Act, 1974
which read as follows: “Whoever fails to comply with the provisions of the above Section 25/26 of
Water (Prevention and Control of Pollution) Act, 1974 is liable for imprisonment for the term not
less than one year and six months and may extend up to six years and with fine”.

The receipt of this notice may be acknowledged.

Yours faithfully

Environmental Officer

RO-Anekal
4
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Karnataka State Pollution Control Board

Regional OfﬁcefBangalore —Anekal D9We8T FeJed: Borigedd — wbeders
2" Floor “NISARGA BHAVAN” 9% DB, “OTriE P,
7" D’ Cross, Thimmaiah Road, 73 '8 og ud, eayody ow,
Sanegoravanahalli, Shivanagar THRRUTNSY. dT=ic,
Bengaluru -560 010 orteleth - 560 010
Tel/Fax: 080 -23229538 cledzed: 080- 23229538
E-mail: anekal@kspcb.gov.in 9-woed: anekal@kspch.gov.in
—_— S T ———————  ___towards a cleaner Karnataka
//RPAD//
No. KSPCB/RO-ANEKAL/SCN/2025-26/41g Datgd: ..

/ISHOW-CAUSE NOTICE//

To
The President/Secretary
M/s. S V Sarovar Apartment,
Sy No.82/2 of Maragondanahalli Village,
SK Daisy Apartment road,
Jigani Hobli, Anekal Taluk,
Bengaluru Urban District-560105,

Sub: Non-compliances under the provisions of the Water Act, 1974 by M/s. § V Sarovar
Apartment —reg,
Ref: 1. Government Notification no. FEE 31 6, EPC 2015, dated: 19.01.2016.
2. This office Notice no. KSPCB/RO Anekal/Notice/apartment/2024-25/5 83 Date:
20.08.2024
3. Inspection of your Apartment by this office on 22.01.2026
k**********k***:‘:**
Your attention is invited to the Section 25 & 26 of Water (Prevention & Control of Pollution)
Act, 1974 subject to the provision under these sections:

Section 25 & 26: no person shall, without the prior consent of the State Board establish or take any
steps to establish any industry, operation or Process, or any treatment and disposal systems, which is
likely to discharge sewage or trade effluent into stream or well or sewer or on land.

As evident from the above sajd sections, it is mandatory on the part of every entrepreneur to obtain
“Consent for Establishment™ prior to establishment and “Consent for Operation” prior to Operation of
the industry.

Further, Government of Karnataka vide its notification cited above at ref (1) has mandated
installation of STP for apartments having 20 units and above or having total built up area of
2000 Sq.m and obtaining Consent from Karnataka State Pollution Control Board.

With this background, it is to be informed that, carlier, this office had issued a notice to your apartment
vide ref (2) as your apartment consists of more than 20 flats informing to apply for consent of the
Board and to provide STP. In spite of opportunity given, till date, you have not filed application and
continuing to discharge the sewage without any treatment.

Now, during routine inspection of the area and as a routine check, your apartment was once again
inspected by this office on 22.01.2026 and observed that you have still not provided Sewage Treatment
Plant (STP). The domestic sewage 1s being connected to UGD provided by Gram Panchayath which do
not have terminal STP. The UGD will further connect to the diversion channel adjacent to Shikaripalya
Lake.



This action on your part, establishing and operating the apartment and discharging sewage into the
environment without treatment and without the consent of Board amounts to gross violation of the
Section 25 & 26 Water (Prevention & Control of Pollution) Act, 1974.

Hence, in view of above said non compliances you are hereby called to SHOW CAUSE within 7
days from the date of receipt of this notice. Failure to comply with the provisions of the above Act
attracts penal provisions of Section 44 of the Water (Prevention and Control of Pollution) Act, 1974
which read as follows: “Whoever fails to comply with the provisions of the above Section 25/26 of
Water (Prevention and Control of Pollution) Act, 1974 is liable for iniprisonment for the term not
less than one year and six months and may extend up to six years and with fine”.

The receipt of this notice may be acknowledged.

Yours faithfully

Environmetital Officer

,RO-Aneknl
&



Karnataka State Pollution Control Board

Regional Office: Bangalore —Anekal 09edT Fe3ed: eSorigndd — wdesers
2" Floor “NISARGA BHAVAN” Se BB, "I PII".
77D’ Cross, Thimmaiah Road, 785¢ '3’ o7 o3, Sahyody B,
Sanegoravanahalli, Shivanagar ToRripdENEY. daNric.
Bengaluru -560 010 dorfeledh - 560 010
Tel/Fax: 080 -23229538 Weomaed: 080- 23229538
E-mail: anekal@kspcb.gov.in B-®od: anekal@kspch.gov.in
S —— — . —_towards a cleaner Karnataka
//RPAD//
No. KSPCB/RO-ANEKAL/SCN/2025-26, 139 Dated: {1 i o),

//ISHOW-CAUSE NOTICE//

To
The President/Secretary
M/s. Sree Balaji Nest Apartment,
Sy No.156 of Hulimangala Village,
SK Daisy Apartment road,
Jigani Hobli, Anekal Taluk,
Bengaluru Urban District-560105.

Sub: Non-compliances under the provisions of the Water Act, 1974 by M/s. Sree Balaji Nest
Apartment —reg.

Ref: 1. Government Notification no. FEE 316, EPC 2015, dated: 19.01.2016.
2. This office Notice no. KSPCB/RO Anekal/Notice/apartment/2024-25/585 Date:
20.08.2024
3. Inspection of your Apartment by this office on 22.01.2026
B R R T T LT T
Your attention is invited to the Section 25 & 26 of Water (Prevention & Control of Pollution)
Act, 1974 subject to the provision under these sections:

Section 25 & 26: no person shall, without the prior consent of the State Board establish or take any
steps to establish any industry, operation or process, or any treatment and disposal systems, which is
likely to discharge sewage or trade effluent into stream or well or sewer or on land.

As evident from the above said sections, it is mandatory on the part of every entrepreneur to obtain
“Consent for Establishment™ prior to establishment and “Consent for Operation” prior to Operation of
the industry.

Further, Government of Karnataka vide its notification cited above at ref (1) has mandated
installation of STP for apartments having 20 units and above or having total built up area of
2000 Sq.m and obtaining Consent from Karnataka State Pollution Control Board.

With this background, it is to be informed that, earlier, this office had issued a notice to your apartment
vide ref (2) as your apartment consists of more than 20 flats informing to apply for consent of the
Board and to provide STP. In spite of opportunity given, till date, you have not filed application and
continuing to discharge the sewage without any treatment.

Now, during routine inspection of the area and as a routine check, your apartment was once again
inspected by this office on 22.01.2026 and observed that you have still not provided Sewage Treatment
Plant (STP). The domestic sewage 1s being connected to UGD provided by Gram Panchayath which do
not have terminal STP. The UGD will further connect to the diversion channel adjacent to Shikaripalya
Lake.
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This action on your part, establishing and operating the apartment and discharging sewage into the
environment without treatment and without the consent of Board amounts to gross violation of the
Section 25 & 26 Water (Prevention & Control of Pollution) Act, 1974.

Hence, in view of above said non compliances you are hereby called to SHOW CAUSE within 7
days from the date of receipt of this notice. Failure to comply with the provisions of the above Act
attracts penal provisions of Section 44 of the Water (Prevention and Control of Pollution) Act, 1974
which read as follows: “Whoever fails to comply with the provisions of the above Section 25/26 of
Water (Prevention and Control of Pollution) Act, 1974 is liable for imprisonment for the term not
less than one year and six months and may extend up to six years and with fine”.

The receipt of this notice may be acknowledged.

Yours faithfully

Environmental Officer

RO—Anckal
£



Karnataka State Poliution Control Board

Regional Office: Bangalore —Anekal DYuedT Teed: BHoriwedy — uemers
2" Floor “NISARGA BHAVAN” o3 D6, “Ore JI",
7" D’ Cross, Thimmaiah Road, 78 ‘6" w7 o3, eaody U,
Sanegoravanahalli, Shivanagar TeBrRdNBY, Sais,
Bengaluru -560 010 Jortelach - 560 010
Tel/Fax: 080 -23229538 Wedaed: 080- 23229538
E-mail: anekal@kspch.gov.in ¥-oodd: anekal@kspch.gov.in
—— »—-“w_&__hm__ﬁ__ﬁ_h___%_,_,‘_,,_m__“.____‘__M____,____‘___m_ﬁ__towards a cleaner Karnataka
//RPAD//
No. KSPCB/RO-ANEKAL/SCN/2025-26 Flho Dated;; ;.. ...

//ISHOW-CAUSE NOTICE//

To
The President/Secretary
M/s. Thirumala Residency Apartment Residents
Welfare Association, SK Daisy Apartment road,
Sy No.156 of Hulimangala Village,
Jigani Hobli, Anekal Taluk,
Bengaluru Urban District-560105.

Sub: Non-compliances under the provisions of the Water Act, 1974 by M/s. Thirumala
Residency Apartment ~reg.
Ref: 1. Government Notification no. FEE 316, EPC 2015, dated: 19.01.2016.
2. This office Notice no. KSPCB/RO Anekal/Notice/apartment/2024-25/584 Date:
20.08.2024
3. Inspection of your Apartment by this office on 22.01.2026
Kok e s ke ot
Your attention is invited to the Section 25 & 26 of Water (Prevention & Control of Pollution)
Act, 1974 subject to the provision under these sections:

Section 25 & 26: no person shall, without the prior consent of the State Board establish or take any
steps to establish any industry, operation or process, or any treatment and disposal systems, which is
likely to discharge sewage or trade effluent into stream or well or sewer or on land.

As evident from the above said sections, it is mandatory on the part of every entrepreneur to obtain
“Consent for Establishment” prior to establishment and “Consent for Operation” prior to Operation of
the industry.

Further, Government of Karnataka vide its notification cited above at ref (1) has mandated
installation of STP for apartments having 20 units and above or having total built up area of
2000 Sq.m and obtaining Consent from Karnataka State Pollution Control Board.

With this background, it is to be informed that, earlier, this office had issued a notice to your apartment
vide ref (2) as your apartment consists of more than 20 flats informing to apply for consent of the
Board and to provide STP. In spite of opportunity given, till date, you have not filed application and
continuing to discharge the sewage without any treatment.

Now, during routine inspection of the area and as a routine check, your apartment was once again
inspected by this office on 22.01.2026 and observed that you have still not provided Sewage Treatment
Plant (STP). The domestic sewage is being connected to UGD provided by Gram Panchayath which do
not have terminal STP. The UGD will further connect to the diversion channel adjacent to Shikaripalya
Lake.
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This action on your part, establishing and operating the apartment and discharging sewage into the
environment without treatment and without the consent of Board amounts to gross violation of }he
Section 25 & 26 Water (Prevention & Control of Pollution) Act, 1974. =

Hence, in view of above said non compliances you are hereby called to SHOW CAUSE within 7
days from the date of receipt of this notice. Failure to comply with the provisions of the above Act
attracts penal provisions of Section 44 of the Water (Prevention and Control of Pollution) Act, 1974
which read as follows: “Whoever fails to comply with the provisions of the above Section 25/26 of
Water (Prevention and Control of Pollution) Act, 1974 is liable for imprisonment for the term not
less than one year and six months and may extend up to six years and with fine”.

The receipt of this notice may be acknowledged.

Yours faithfully

Environmehtal Officer

RO-Anekal



Karnataka State Pollution Control Board

Regional Office: Bangalore —Anekal RBedT Feled: donslech — uesers
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S — - towards a cleaner Karnataka

No.KSPCB /RO-Anekal/N otice/Apartment/2025-26 f Ha ( Date: (9 oo s
To,

The President,
M/s. Happy home vivasvan resident association
Sy No.83/2 of Maragondanahalli Village,
SK Daisy Apartment road,
Jigand Hobli, Anekal Taluk,
Bengaluru Urban District-560105.
NOTICE
Sub: Non-compliance under the provisions of the Water Act, 1974 by M/s. Happy home
vivasvan Apartment ~TEg,
Ref: 1. Government Nofification no. FEE 316, EPC 2015, dated: 19.01.2016.
2. Inspection of My/s. Happy home vivasvan Apartment on 22.01.2026.

3302 3 e o O 3 3 3 3 O o e

Your attention is invited to the Section 25 & 26 of Water (Prevention & Control of Pollution)
Act, 1974 subject to the provision under these sections:

Section 25 & 26: no person shall, without the prior consent of the State Board establish or take any
steps to establish any industry, operation or process, or any treatment and disposal systems, which is
likely to discharge sewage or trade eftluent into stream or well or sewer or on land.

As evident from the above said sections, it is mandatory on the part of every entrepreneur to obtain
“Consent for Establishment” prior to establishment and “Consent for Operation™ prior to Operation
of the industry. Further, your apartment was inspected by this office on 22.01.2026. During
inspection the following non-compliances were noticed;

I. You have already established Residential Apartment in the name & style of M/s. Happy home

vivasvan, at Sy No. 83/2 of Maragondanahalli Village, Jigani Hobli, Anekal Taluk, Bengaluru
Urban District without obtaining the required consent and consists of 60 numbers of flats as
informed by Sri. Kiran Kumar-President.

2. It was noticed that, you have not provided Sewage Treatment Plant (STP). The domestic
sewage was being connected to UGD provided by Gram Panchayath. The UGD will further
connect to the diversion channel adjacent to Shikaripalya Lake. The UGD do not have
terminal STP.

Not displayed NOC obtained from Grama Panchayath for discharge of sewage to UGD.
4. Not provided organic waste converter to convert wet/organic waste into manure.

(U]

Further, Government of Karnataka vide its notification cited above at ref (1) has mandated
instaliation of STP for apartments having 20 units and above or having total built up area of
2000 Sq.m and obtaining Consent from Karnataka State Pollution Control Board.

This action on your part, establishing and operating the apartment and discharging sewage into the
environment without treatment and without the consent of Board amounts to gross violation of the
Section 25 & 26 Water (Prevention & Control of Pollution) Act, 1974,



Hence, in view of above said non compliances you are hereby informed to comply with the above
within 7 days from the date of receipt of this notice. Failure to comply with the provisions of the
above Act attracts penal provisions of Section 44 of the Water (Prevention and Control of Pollution)
Act, 1974 which read as follows: “Whoever fails to comply with the provisions of the above Section
25/26 of Water (Prevention and Control of Pollution) Act, 1974 is liable for imprisonment for the
term not less than one year and six months and may extend up to six years and with fine”.

The receipt of this notice may be acknowledged.

Yours faithfully

¥
Environmerital Officer

BO-A nekal

72



Karnataka State Pollution Control Board

Regional Office: Bangalore —Anekal W903e8T Te3ed: eJorivnd) — wuderers
2™ Floor “NISARGA BHAVAN” o3 BB, "IIE IS
7" ‘D’ Cross, Thimmaiah Road, 73 0" og og. sayody U,
Sanegoravanahalli, Shivanagar TRERTEIBY, daRT,
Bengaluru -560 010 dorfelbech - 560 010
Tel/Fax: 080 -23229538 Wedsweed: 080- 23229538
E-mail: anekal@kspcb.gov.in 9-ooes: anekal@kspch.gov.in
e _ towards a cleaner Karnataka
No.KSPCB /RO-Anekal/Notice/Apartm@nt/ZOZS-Zé / :T b\i Date: | . CE L
To,
The Principal,
Zia Academy Pvt Ltd

No. 866, Sy No0.87/3, Neeladri Nagar
Maragondanahalli Village,
Jigani Hobli, Anekal Taluk,
Bengaluru Urban District-560100.
NOTICE
Sub: Non-compliance under the provisions of the Water Act, 1974 by M/s. Zia Academy
Pvt Ltd institute -reg.
Ref: 1. Government Notification no. FEE 316, EPC 2015, dated: 19.01.2016.
2. Inspection of M/s. Zia Academy Pvt Ltd institute on 22.01.2026.
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Your attention is invited to the Section 25 & 26 of Water (Prevention & Control of Pollution)
Act, 1974 subject to the provision under these sections:

Section 25 & 26: no person shall, without the prior consent of the State Board establish or take any
steps to establish any industry, operation or process, or any treatment and disposal systems, which is
likely to discharge sewage or trade effluent into stream or well or sewer or on land.

As evident from the above said sections, it is mandatory on the part of every entrepreneur to obtain
“Consent for Establishment” prior to establishment and “Consent for Operation™ prior to Operation
of the industry. Further, your institute was inspected by this office on 22.01.2026. During inspection
the following non-compliances were noticed;

1. You have already established institute in the name & style of M/s. Zia Academy Pvt Ltd, at
No. 866, Sy No. 87/3, Neeladri Nagar, Maragondanahalli Village, Jigani Hobli, Anekal
Taluk, Bengaluru Urban District without obtaining the required consent.

2. It was noticed that, you have not provided Sewage Treatment Plant (STP). The domestic
sewage was being connected to UGD provided by Gram Panchayath. The UGD will further
connect to the diversion channel adjacent to Shikaripalya Lake. The UGD do not have
terminal STP.

3. Not displayed NOC obtained from Grama Panchayath for discharge of sewage to UGD.

4. Not provided organic waste converter to convert wet/organic waste into manure.

Further, Government of Karnataka vide its notification cited above at ref (1) has mandated
installation of STP for commercial construction projects having total built up area of 2000
Sq.m & Above and obtaining Consent from Karnataka State Pollution Control Board.

This action on your part, establishing and operating the apartment and discharging sewage into the
environment without treatment and without the consent of Board amounts to gross violation of the

Section 25 & 26 Water (Prevention & Control of Pollution) Act, 1974.



Hence, in view of above said non compliances you are hereby informed to comply with the above
within 7 days from the date of receipt of this notice. Failure to comply with the provisions of the
above Act attracts penal provisions of Section 44 of the Water (Prevention and Control of Pollution)
Act, 1974 which read as follows: “Whoever fails to comply with the provisions of the above Section
25/26 of Water (Prevention and Control of Pollution) Act, 1974 is liable for imprisonment for the
term not less than one year and six months and may extend up to six years and with fine”.

The receipt of this notice may be acknowledged.

Yours faithfully

12 .
Environméntal Office

RO-Anekal
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e towards a cleaner Karnataka
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To,

The President/Authorized signatory,
M/s. Happy home 2

No.4,5,6 & 7, 4 cross, Neeladri N agar
Maragondanahalli Village,

Jigani Hobli, Anekal Taluk,
Bengaluru Urban District-560 100.

Sub: Non-compliance under the provisions of the Water Act, 1974 by M/, Happy home
2 Apartment -reg.

Ref: 1. Government Notification no. FEE 316, EPC 2015, dated: 19.01.2016.
2. Inspection of M/s. Happy home 2 Apartment on 22.01.2026.
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Your attention is invited to the Section 25 & 26 of Water (Prevention & Control of Pollution)
Act, 1974 subject to the provision under these sections:

Section 25 & 26: no person shall, without the prior consent of the State Board establish or take any
steps to establish any industry, operation or process, or any treatment and disposal systems, which is
likely to discharge sewage or trade effluent into stream or well or sewer or on land.

As evident from the above said sections, it is mandatory on the part of every entrepreneur to obtain
“Consent for Establishment” prior to establishment and “Consent for Operation™ prior to Operation
of the industry. Further, your apartment was inspected by this office on 22.01.2026. During
inspection the following non-compliances were noticed;

1. You have already established Residential Apartment in the name & style of M/s. Happy
home-2 at No. 4,5.6 & 7 4" cross, Neeladri Nagar, Maragondanahalli Village, Jigani Hobli,
Anckal Taluk, Bengaluru Urban District without obtaining the required consent and consists
of 40 numbers of flats as informed by maintenance incharge.

2. It was noticed that, you have not provided Sewage Treatment Plant (STP). The domestic
sewage was being connected to UGD provided by Gram Panchayath. The UGD will further
connect to the diversion channel adjacent to Shikaripalya Lake. The UGD do not have
terminal STP

3. Not displayed NOC obtained from Grama Panchayath for discharge of sewage to UGD.

4. Not provided organic waste converter to convert wet/organic waste into manure.

Further, Government of Karnataka vide its notification cited above at ref (1) has mandated
installation of STP for apartments having 20 units and above or having total built up area of
2000 Sq.m and obtaining Consent from Karnataka State Pollution Control Board.

This action on your part, establishing and operating the apartment and discharging sewage into the
environment without treatment and without the consent of Board amounts to gross violation of the
Section 25 & 26 Water (Prevention & Control of Pollution) Act, 1974.



Hence, in view of above said non compliances you are hereby informed to comply with the above
within 7 days from the date of receipt of this notice. Failure to comply with the provisions of the
above Act attracts penal provisions of Section 44 of the Water (Prevention and Control of Pollution)
Act, 1974 which read as follows: “Whoever fails to comply with the provisions of the above Section
25/26 of Water (Prevention and Control of Pollution) Act, 1974 is liable for imprisonment for the
term not less than one year and six months and may extend up to six years and with fine”.

The receipt of this notice may be acknowledged.

Yours faithfully

Environ al Officer

RO-Anekal
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Annexure - XII
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Bengaluru, Karmataka, India
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Bengaluru, Karnataka, India
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